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ply as well. The present estimate for the
above—mentioned projects is nearly Rs. 700
crore.

World Bank's assistance was also
granted to this project and it was due to be
completed in the year 139192, but due 1o
the slow progress of the project this assis-
tance has lapsed and the construction of the
Canal and other associated work is almost
stopped. As perthe available information, no
allocation has been made in respect of this
project in Madhya Pradesh Budget for
1991-92, as a consequence of which there
is wide spread resentment among the gen-
eral public. This project was for the benefit of
those development blocks where the aver-
ageirrigation has been estimatedtobe inthe
range of 510 7 per cent, and this year about
one lakh people have migrated from there
due to failure of rains of water.

Therefore, | urge the Central Govern-
ment to take over this project fo ensure its

early completion.”

{ii) Need to provide concessions to

Newly Set-up Sugar factory in Ma-
harashtra

SHRIMATI SURYAKANTA PATIL
(Nanded): Mr. Spaaker, Sir, | would like to
draw your atiention to the following matter
under Rule 377.

*“The Central Government has approved
38 newsugar factories in Maharashtraoutof
which 9 have been set up and it is expected
that production will start in those factories in
the current financial year itself. Out of the
remaining 29 factories, 27 have been per-
mitted to procure machines but with an in-
_crease of Rs. 34 crore in the project expen-
diture, it has become necessary to review
their economic viability. The Central Gov-
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emment has appointed a committee for this
purpose which will see how the expenses
can be reduced.

Anyproject can be successtul only when
financial institutions will provide loans and
economic assistance on long term basis.
Therefore, Iwould request the Central Gov-
emment to give some more concessions to
the new industries to be set up. Firstly, in
respect of sugar levy, the State has been, at
present, divided into two zones. instead the
State may be divided into 3 zones. Secondly,
the factories which come under high recov-
ery may be allowed to sell 100% sugar in
open market for 10 years, in medium recov-
ery areas Itis for 12 years and in low recov-
ery for 15 years. Besides, the National Co-
operative Development Corporation should
provide morefunds with aviewto enable itto
provide more financial assistance to these
newly set up sugar factones.

In Maharashtra, all the jobs right from
sowing sugar cane crop to transporting it to
the factories is done by the sugar factones.
It should be kept in view by the Govemment
while fixing the levy of sugar.

I hope the Government will soon give its
decision on the proposals so that these
above mentioned 27 sugar mills wouid start
functioning belore further escalation in the
estimates.”

(i) Needtoensureremunerativeprices
and sufficient orders to Hindustan
Shopyard Ltd, Visakhapatanam for
its products

|English)

SHRI RAMA KRISHNA KONATHALA
(Anakapalli): Mr. Speaker, Sk, the Hindus-

tan SnipyardLtd., Visakhapatnamin Andhra
Pradesh which was founded with an adven-

terous spirit of Swadeshi movement has
completed 50 years and is in its Golden



